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of marks Sheet to the applicant inﬂ ined -

979 candidat es.

Fie The admitted facts in this case are that the -
Railway Service Commission, Allahabad, issued Epployment = |

Natice Np.1/1980-8B1 wvhich was published in the Hindi Daily

Newspaper "Aaj" dated 7-3-1991 inviting application Ffrom .r

)

Candidates for making appointment on 970 posSts which included

219 posts of Asst., Station Master, 120 posSts of Good Clerks,

200 posts of Ticket Cpllectors and 250 posSts of Office Clerks
in the Ngorthnern Railway. 221 posts out of 970 were reserved
for SC, 70 reserved for 3T and 97 for ex-Servicemen. The
apgplicant appeared in the aforesaid examination. He
cualified in the written test held on 28-2-1988 and wyas

directed to appear for viva voce test and psychplagic al

test before the Ryiluway Service CommisSinn. He &CCordingly,
apoeared before the Commission on 4-8-1986, Twe final

result of the examination was dezlared by the Railway

service CommisSion, (jow known as Hailﬁay ReCruitment 8,ard)
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It appears from the result declared that
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after a 135939 xﬁ: | .]”'rm"‘iyrduﬁ n :r.u_.uf,! years from the
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initial nﬂt 5, fic at ioﬁ"a* F‘i: 1'1: tani'r :,mw; av, :'i,i.'.i" t i"_l‘h:i i howeve .'!.&':'f:"_] 1.:_':’:
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Service Commission that the numb ._m#“ e

and, therefore, the appnlntmmts 3&9;__

551 FH}StEt ThE Eprjlicmt ﬂlalm's th 5‘1’"‘* ”‘Liﬁi lilAhl;:‘ ‘“I.-EF:} L}'ﬂl:'_
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why the merit list of only 551 candidates was p
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but the official concerned refused to discleSe the reasons

therefor. The applicant feels that on the basis of his .j1 e
Jserformance in the gxamination, he would have been :"
included in the merit list if the list of 970 candidat es s {
was published by the Rgiluay Service Commission. -ﬁ. ,
4. The plea taken xx by the ap,licant is that having {
advertised 370 vacancies, the respondents were estogped I
|
From publishing @ merit 1list of candidateS lesSer in number :t
than 970, as the applicant had applied on the basis of i
Enpployment Natice advertising 970 posts and had spent jr
R
huge amount of money for preparing and appearing in the o
examination. Had he known that only 551 ppsts were to F
B
be filled, he would not have ap,lied and Spent his time 8
-
and money for appearing in the examination. Tne other P
plea taken by him is tnat the respondents have taken more -'
than five yearS in declaring result and by that time the s
applicant has become overage for the appointment of this {?‘
post and, therefore, the respondents are under 1l egal =~
£




iaﬁ..&#i way from 970 to

was &cCo .-r‘ﬂi'nfgfl._: - m ,?a c _;, for 720 vacancies

shortfall in the aﬁ’ﬁl‘aﬁ__ ty of ex-Servicemen and less

availability of ma‘ii”ﬁi-'aHQ%"’ﬁ.fﬁﬁ'l eS8 for the post of ; I' '
1 Asst. St gtion Master dua to f”hi]. EER% cholo |
" t est ognly 551 candidat BB were found s\ 1__’_’, for 8 F;r *’ !
The respondentS have stressed that th aiew ,4- @m ;;Aﬁﬁj;_yek *CE.&!;W- }
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on the gart of ths Railways ﬁmxﬁmmxﬂ;ni [.p..d;-‘ .
appointment onLth/-glé?ﬂ posts, which wuers initiﬂaﬁ:@" ‘,.,"‘._ ":\.3
advertised. They have also Stated that the Eﬁfﬁh’i‘iﬁfﬁﬂﬁ;ﬁﬁiﬂu‘*é ; _- 1
has published the results of the successful candidates l b
only and it would not be practicable to communicate each :' L
: '\\; and every Ccandidate their individual performance. It has t ‘
& been specifically Stated that the applicant's merit was :
louwer @nd he did not find place in the list of 551 '
candidat es. -
6. The apolicant has filed a rejoinder affidavit in A
which ths contentions made in the 0A havwe been reiterated, :‘
It hes been genied that X%%% the General Manager,N,rthern g
Rail way had reduced the vacancies from 970 to 720 as
no Such reduction was ever notified Ror has the General |
Manager any power to reduce any number of vacancies, Ay
e We heard learned couns€el for both the parties and
perused the record carefully. t 3
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the ground that the res Bf ‘:{"‘f‘ for «-Lé" 3T and other backuward -.1' -
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classess have not been made .‘T.gl ,Q.{:,{m?"{,. anc e with the

directions and proc edure cnntairiad 1,.1’*““ “‘“" ent G.0. 1
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pursuant to the direction of the Sg E‘E‘EE‘ “ , :_, b e

reservation in accordance with the proc adufra ="

-Z-,. 2 ;:.!( J
in the subsecuent G.0. The applicant's namaﬁhad“ﬁiﬁ'. mf-r

/1ist v
in the earlier ifﬁ.d not figure in the revised list. "T“ﬁ:ﬁg{

Haon'ble Sypreme Court held that the revised instructions
regarding reservation would not apply to the selection in : l

respect of which advertisemsnt had been issued prior to

the issuance of the revised order.

10. It is clear that the controversy in the aforesaid

case turns on an entirely different point and this decisian

does not advance the plea of the learned counsel for the -_
/cannot :

applicant that the vacancies once published / “be reduced, A
11 The Learned counsel for the applicant. has alsg
sopught relience on the decisign in the case of Shank®rsan

Dash AIR 1991 SC 1612 and alsp the case of Ms, Neelima

Shangla AIR 1987 S5,C, 16S. UWe have gone through the

decisions in both the cases. Neither of these in any uay

aduzi%es the case of the applicant. 1In the case of Shanktar
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notificatinn merely ampunts to an invitation to gualified
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: in the merit list, Eyen if, he had figu ed ir %__%__._hsfj‘__; merit
e ' : - -'--. --'*?"+ e :: iy ; ";_---' I o i
1ist, he would not have accuired indefeasible L‘:ﬂ‘”’*ﬁ
e R 4
appointed. A1Sc there is no legal obligation on the r{;--iiil:
of the Railway authorities to fill up all the posts uhich -
were initially notified. Tne respandents have specifically
™~ st at ed that SubSequently the General Manager,.Ngrthern ‘ !
e . i
L4
Rpil way, reduced the number of posts from 970 to 720. '
There is nothing in the pleadings tpo indicsgte that Swh 5
reduction in the number of p0Sts to be filled in any way |
wasS arbitrary or capricious. The explanation given by the
¢ raspondents for declaring the 1ist of only 551 candidates
85 against 72n vacancies doeS not appear to be unreaSonable.
12. In view of the foregoing, we find no merit in this
application., The Same is accCordingly dismissed. Tye
parties shall, however, bear their oun costs, -
NEthr (J) mebar (§) :‘I.-
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